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[Shri P, V, Narasinhy Rao]

intg difficulties. So, let us see what we
can do, what both can do to make that
possible, So, we have kept the door
open as the hon, Member hag said.
Only he had gone out of the dour when
I had said it. Now, that
he has wome back, let me say that the
door is open. And I agree with him
that the door should be open,

MR. DEPUTY-SPEAKER: The
House ptands adjourned for lunch to
meeg aptain at 2.10.

The Lok Sabha adjourned for Lunch

till ten minutes past Fourteen of the
«clock.

The Lok Sabha re-assembled after
Lunch gt fifteen minutes past Four-
teen of the Clock

[Mr. DEPUTY SPEAKER in the Chair]

——

MATTERS UNDER RULE 377

(1) DEMAND FOR ASSISTANCE TO
"KARNATAKA GOVERNMENT TO CHECK

SPREAD OF ENCEPHALITI§ IN THE
SraTE

SHRI B. V. DESAI (Raichur):
‘Under Rule 377, I am making a state-
‘ment. I would like to draw the atten-
‘tion of the House and also through
‘you to the Minister of Health about
the brain fever which has claimed
‘the lives of nearly 462 in the State of
Karnataka. The Japanese ENCEPHALI-
"TIS known as brain fever had taken a
heavy tull of lives in the State dquring
‘the last two years. The total 837
caseg reported last year 236 proved
‘fatal and in 1979 226 people died vout
-of 911 caseg reported. KOLAR

DISTRICT was the worst effected.
"The State Governments efforts to
check thig disease have proved fai-
lure . In view of the situation which
has nol heen able to be controlled by
the Stalr Government I would ur-
gently 1eguest the hon. Union Health
‘Minister to take up the mafter seri-
ously ww! try to help the State Go-
wernment in preventing the further

FEBRUARY 25, 1982

rule 377 312

disaster in the State, sg that, the
disease does not spreag to other
areag of the State. If foreign help
ig also peeded the Government should
not hesitate to obtain the same from
any of the country gt any cost. The
treatment of the disease had remain-
ej symptomatic with the vaccine ob-
taineg from Japan proving ineffec-
tive. It ig also reported that the
children are rendered crippled by the
scourge. The steps taken by the Go-
vernment of State in this regard have
not been sufficient due to the shor-
tage of funds. Therefore, it is neces.
sary that Union Government should
help State at an early date for which
I shall pe highly obliged.

I once again appeal to the hon.
Minister of Health to kindly ascertain
the factg from the State Government
and do all that i possible to help
the State Government in this regard.

(ii} NEED FOR FOXING A MINIMUM
PRICE FOR JAGGARY AND USING SUGAR-
CANE FOR MANUFACTURING ALCOHOL

o g xR qgfEa (T9e):
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(iii) NEED FOR FIXING A M|NIMUM
PRICE FOR JAGGERY AND USING SUGAR-
CANE FOR MANUFACTURING ALCOHOL.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Under Rule 377, I am
making a statement.
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About 55 per cent of sugar cane in
the couniry is converted int, Jaggery.
Almost all jaggery producers are
either small or marginal farmers.
Jaggery production hag become g cot-
tage or primary industry ang it is
absorbing lakhs of agricultural
workers.

At present the Jaggery prices went
so low that the prices are not even
equal to cost of cultivation and, there-
fore, jaggery producers ave getting g
loss and agricultural workers continue
to suffer.

I am glad to say that our Govern-
ment has allowed export of jaggery to
the other countrieg but the price is
not rising.

I urge upon the Government to find
out the reasons for it and help the
agriculluristg by fixing minimum price
for the Jaggery and purchase the com-
modity so that the jaggery producers
may not he put to losses.

I also request to star{ more sugar
factories to consuma more Cane so
that production of jaggery is reduced.

Manufacture of power alcohol is
within the capacity of our Govern-
ment. If licences are given for the
manufacture of this commodity from
sugarcane juice then this alcohol will
be usefu] to run the transport vehicles
ag in other countries thereby reducing
the import of diesel and wother oil.

It is, therefore, requested to utilise
sugar cane to manufacture power
alcohol.

(iv) NEED FOR RELIEF MEASUREg FOR
FAMINE AFFECTED TEHSILs IN PALI
DISTRICT OF RAJASTHAN,
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